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Conversion of the Civilian Indus-
trial Posts in the Proofand Experi-
mental Establishment, Balasore

4717. SHRI SIVAJI PATNAIK :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the R & D Head quarters
under the Defence Ministiy have received
any proposal to convert all the civilian
industrial posts in the Proof and Experi-
mental Establishment, Balasore to military
combatant posts ; )

(b) whether Government are aware
that about 700 civilian employees will be
renderced sucplus if this proposal materi-
alises :

(c) whether Governmentareawarethata
mass-scale discontentment has already
started because of such a proposal: and

(d) the reactions of Government to the
said proposal ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes,
Sir.  This is only a proposal received for
examination.

(b) Yes, Sir.
(c) Nothing has been reported so far.

(d) Government isfully aware ofthe
conséquences of such a proposal, being
implemented.  Therefore, it is being
examined in detail,in consultation with all
concerned.

Minority Commission

4718. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister
OF HOME AFFAIRS be pleased tostate:

(a) the persons who have been ap-
pointed members of the Minority Com-
mission ;

(b) whether all the minority communi-
tics have been given representation on
this Commission; and
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(¢) if any minority community has not
been given representation, thc reasoms
therefor ?

THE MINISTER OF STATE IN
THEMINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL).:
{a) ta {¢). The following have been
appointed to the Minorities Commassion
and all of them belong to minority com-
munities :—

(1) Shri M. R. Masani—Chairman.

{2) Shri Justice M. R. A. Ansari—
Member

(3) Shri V. V. John --Member

The (ommission has to be working
body which would keep in view the ligti-
mate interests of all the minoritics.  So

-long as that is assured, it doss not matter
whether allminorities arc represented on it
ar not, ’

Unémplug‘fnl-ent Relief to the
Unemployed

_4719. SHRI JYOTIRMOY BOSU :
Will the Minister of PLANNING he
‘pleased to state :

{a} whether his attention has been
drawn to a new scheme anpnounced by the
“West Bengal Governmenr in its 1978-79
budget providing for unemploymentrelief
‘to the unemployed at the rate of Rs. g0
Per month,

{b) ifso, Government's reactionthereto;

[{c) whether the Central Government
will consider to assist the West Bengal
Government in implementing the said
cheme

{d) whether the Central Gayernment
will adyise all the State Governments to

adopt and implement schemes of similar
natdie; and

(e} if not, the reasons therefor ?

THE PRIME MINISTER (SHRI
MORARJI DESAI). (a) No com-
WMunjcation has been reccived from the

overnment of West Bengal, regarding the
Scheme of unemploymentrelief to the vn-
®mployed in the year 1978-7g.

{(b) and (e} - Do notarise.

ﬁid(d) No such proposal is under the eon-
fration of the Governmasznt.

n(f) The Government feel that paymentof
*nployment relief would not solve the
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problem of unemployment, What is
necessary is to provide gainful employment
to the unemploved rather than gratuitous
relief, The primary objective of the next
phase of Dev lopment Plan would be the
removal of unemployment and substantial
under-cmployment within approximately
ten years.  Quz of the primary chjectives
of the Five Year Plan 1978-83, which is
at present being finalised by the Planning
Commission, will be the creation of .ub-
stantial e¢mployment oppostunities in
different sector? of the econamy. The
largest employment potential lies in in-
tensive agriculture through expandedirris
gation, allied aciiviticslike dairv develop-
meng, horticulture and forestore, rural
works and cottage and snall-scale indus-
treis. New jobs will also be created by
investments  in infra-Structure, power
generationand the provision ofagiicuin; al

“iaputs aswell as in the servicesector, The

investment priorities in the Cential and
State Plans will bz sudrablv revised in
keeping with the overall Plun objectives.

C. B, L Investigation into Corrupt
Practices by B, H. E. L.

4720 DR, SUBRAMANIAM SWAMY:
Will the Minister of HOME AFFAIRS
be pieased to refer to the reply given 1o
Starred question No. 123 on the 15t March,
1978 regarding C.B.I. jnvesugation inwo
corrupi practices by B.H.E.L, and state:

(a) the cxact date on which the preli-
miniary enquiry on illegal payments by
BHEL was started by the CBI ; and

(b) the cxact date on which the CBI
communicated to the Minister of Industrics
that BHEL or its official had not made
any illegal payment {or contracts, signed
with Libya and Saudi Arabia?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH) :
{ayand (b). A Preliminary Enquiry
case was registered by the CBI on 27-8-1977
against some officials of the Bharat Hceavy
Electricals Limited and others on three
allegations, the first two of which were
about allcged illegal payments in relation
to BHEL's contracts in Libya and Malaya-
sia  After the Preliminary Enquiry was
registered, the Secretary, Heavy Industry,
clarified cerlain points in respect of the
first two allegations; and it was decided
thereafter that inquiries for the present
would he made only in respect of allegaton
No 3 In the light of the above, the GBI
intimared to the Ministty of Indusuwy
on 24-11-77 that they were not making any
inquiries vegarding the first two allegations.





